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The Depaty MlDIster of Law (8hrl 
llajanlau): (a) to (c). The Minister 
of Law did not address any formal 
Press Conference in London. Some re-
presentatives of Indian newspapers 
met him at his hotel. It wu a friend-
ly meeting in which friendly diacu!-
sions took place. There were no speci-
fic subjects for discussioIL Questions 
about Portugual's case in the Inter-
national Court of Justice, the Con-
ference on the Law of the Sea and 
Commander Nanavati's case came up 
for discussion at the meeting. 

AIIaD4a Bazar Patrlka 

I Shri Tupman!: 
1'75'J. \.. Shri S. M. Banerjee: 

Will the Minister of FinaDee be 
pleaSed to refer to the reply given to 
Starred Question No. 882 on the 16th 
March, 1960 and state: 

(a) whether the Life Insurance 
Corporation has made any written 
proposal to the proprietors of the 
Ananda Bazar Patrika (P) Ltd., for 
buying the Qutab Road property in 
New Delhi; 
• 

(b) if so, what is their reply; 

(c) whether he knows that a Delhi 
broker has been writing to different 
places offering that property for sale 
and whether the same broker has 
written a letteJ""' to the Prime Miniater 
to the above effect; 

(d) whether premises No.6 of the 
Bhowani Datta Lane in the list of 
mortgages to ~ Insurance Corpo-
ration has been taken over by the 
Government of West Bengal; and 

( c) if so, for what price? 

The MlIIister of FIDance (8hrl 
Morarji Desai): (a) to (e). The infor-
matiOn is being collected and will be 
laid on tht' Table of the House as 800Jl 
as pos3ible. 

AJd to Shrl Ucla,. SIwlkar 

1151. Shri P. C. Borooab.: Wlll the-
Minister of Sclentl8c ReseanIa .... 
Cultural Affairs be pleased to Illata: 

(a) whether it is a fact ·tb&t the 
famous dancer Shri Uday Shankar 
lost all his equipment in a fire; 

(b) if so, whether any ~ 
will be given for him to rebuild ohm 
theatre; and 

(c) the amount of assi.sta.nce heine 
given? 

The Minister or Scientific BaIeardl 
and Cultural Mairs (Shri BIIIIUl7D 
Kablr): (a) The loss is estimated tID 
be over Rs. 40,000. 

(b) and (c). Yes, Sir, but the-
amount has not been decided.. 

Girl Students in Delhi. 

%'759. Shri P. C. Borooah: Will ~ 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that :wme 
co-educational schools in Delhi. &re-
charging full tees from the girl 
students, and not allowing them to 
avail the admissible concessiOl1B; and 

(b) if so the action taken Dr" pro-
posed to be taken in the matter? 

The Minister of EdueaUa (Dr_ 
K. L. SbrImaIl): (a) Yes, Sir. Under 
a misunderstanding some of the ~ 
educational schools did realise fees 
from girl lJtudents at the rates pres-
cribed for boys. 

(b) Instructions have been. issUed to 
the schools concerned to stop this 
practice and to charge fees from girls 
at the rates prescribed for them. The 
amount charged in excess will be 
adjusted against fees for 3Ubaeq11elDt 
months. 

SchoIanhiJIII tor VeIIIo 8tBc1Je. 

178 •. Sbri P. C. Borooah: Wlll the 
Minister of Edueation be pleased to 
~  

(a) whether the Education Mini&try 
is having any proposal to give 6Cholar-
shipS on Vedic studies and any8n.an-
cial help to Vedic ICholars; and .' 

I 




